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Date of Decision : 19.03.2018

ORDER NO.SO/75443/F/O/75632/2018

Per Dr. Satish Chandra.

By this present stay application, the appellant has made a
request that the duty demand may be stayed.
2. Shri Ravi Raghavan, |Id.Counsel for the appellant, submits that
his client is suffering with acute shortage of fund, for which, he is
unable to make pre-deposit. He further submits that the relevant
period is prior to amendment where the pre-deposit has not been
made mandatorily.
3. On the other hand, Shri S. S. Chattopadhayay, Id. D.R. for the
Revenue, submits that the impugned order was passed on 29.11.2017

and condition of the pre-deposit cannot be waived.



Ex.Appeal N0.75563/18

4. After hearing both sides and on perusal of record, we are of the
view that the appellant will have to make pre-deposit as required by
law at the rate of 7.5%. When pre-deposit has not been made, then,
the appeal as well as the stay petition are dismissed.

(Dictated and pronounced in the open court.)

Sd/ Sd/
(C.J.Mathew) (Justice Dr. Satish Chandra)
Member (Technical) President
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